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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALFUR
Original Application No, 597 of 2004
Jdabalpur, this the 27th day of July, 2004

Hon'ble shri M.Pe Singh, Vice haiman
Hon'ble shri Madén Mohan, Judicial Member

I.L, Joshi, Dy, Chief Rigineer

(Boiler), Govt, of India, Ministry

of Finance, Security Paper Mlll,i :
Hoshangabad (MP). ees HApplicant

(By Advocate = shri S, Ganguli on béhalf of Shri M, Shama)

Ver s us.

le The Secretary,
Ministry of Finance, Govt.
of India, North Block,:
Central Secretariat, New Delhi,

2. Joint Secretary (C&C), ,
Ministry of Finance, Govt, of
India, Department of Econodmic
Affairs, North Block, Central
Secretariat, New Delhi~110001.

3. The General Manager,
Security Paper M:Lll,,,
Hoshangabad (MP)

4, R, Krishnamurty,)
Dy, Chief Engineer,
Security Paper 1\1111,,
Hoshangabad (MP) o ( s« Respondents

QO RD ER (Ora.].)

By M, P, Singh, Vice Chaiman -

By filing this Original Application,the applicant
has sought direction to the respondents to give the
officiating charge to the post of Chief mgineer as per

seniority,
2, Heard the leamed counsel for the applicant,

3.  The brief facts of the case are that the applicant is
working as Deputy Chief Egineer (Boiler) in the Security

SPE@ er Mill posted at Hoshangabad. According to him one
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jwmior shri R, Krislmamurty‘,.f Dy, Chief Egineer (Ej_ectricalj
has been given the ;)fficiating charge on the post of

C‘hief Engineer, He further stated that the post of Chief
Fhgineer is a promotional post., Till now the respondents
have not held any DFC to consider the Deputy Chief Engineers
for prdnotion to thé post of Chief Egineer, The respondents
instead have given officiating charge to one &hri R,
K::ishnamurty,; who is junior to the apblicant. In this
connection the applicant has submitted a Irepres entation
dated 19th July, 2004 Gmnexure A-8) to the General Manager
Security Paper Mills, Ho’shangabad..But till now the

representation of the applicant has not been decided by

.the respondents, Hence, this Original Application.,

4, In the circunstanceS,'i We.feeJ'. that ends of justice
wouj.d be met, if we direct the General Manager, Security
Paper iv:lilj_'s, Hoshangabad i.es respondent No, '3 to consider
and decide the representation of the applicant dated 19th
July, 2004 (Annexure A-B),g- by pas:-;ing. a speaking, detailed
and reasoned order within a period of one month from the

date of receipt of copy of this ord;a. We do so aéco:cding}.y.

 The ?pplicant is aJ_So directed to Send a oopy of this

order as well as the copy of the petition to the respon-

dent No, 3 immediately.

56 Accordingly,; the Original Application stands

dispoSed of at the adnission stage itself.

(Madan 1@@\ (i .Peo Singh)

Judicial Maaber ‘ Vice Chaiman

llsg.\‘“



